IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JATPUR BENCH '

Dr. Harish Chand lain son of Late Shri B.L, Jain, aged about 65 vears,
resident of 254, Sake?: §un” \aishali Nagar, Almer. Retired. ooim
Regional Institute of Educaton, Pubbvai Road, laipur.

APPLICANT

(By Advocate: Mr. Sunil Kumar singh)

Y

VERSUS
\
1. Union of India through National Council of Education Ressarch &
_ Training,Sr. Aurcbindo Marg, New Delhi through its Secretary.
2. Principsl, Regionat Institute of kEducation, Pushkar Road, Aimer
(Ra’jasthan)
....... RESPONDENTS
(BY AdvoCate: —-=-mmmmmm-a- B
ORDER {DRALY
This is the second round of litigation. Earlier tha applicant had
filad OA MNo. 457/2010, which was disposad of vide order dated

13.01.2010 With liberty reserved to the applicant to file substantive 0A

for tha sarmne cause of action. In this DA, the appiicant has pravad for

‘the following reliefs:-
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switching over the Pension Scheme was given to the amplovees, who

the applicant had opted - for PF Scheme but subsequently the
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was appointed as Professor in Sclénce Education inthe yvear 2001
and in fhérmé of the aforaesaid rule, he'was entitie toc exercise fresh
option afier his appointmeh’f in the yvear 2001. It i3 on this basis, the |
appiicant is claiming that he has a right for switching over o GPF

Scheme,

slaced on record, it is éviden® that anpplicant
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has filad representation dated 18.01.201!

o

the Secretary. MNational
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Council of BEducalional Research & Training. New Daihi. raspondsani no.

4. Learnac counsel for the applicant submits that he will he.
satisfiad at this stage if the diraclion is given to respondefnt no. 1 fo

1

decida the representation of the applicant 18.01.2010 {Annexura A/2)

5. In view of what has been stated above and withaut going into
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merit of the case, we are of the view that it wili be in thea interest of

P = 2 ~ i B 4
Justice if the direction is given o resnondani no 1 to decide ths

the, apniicant dated 18.01.2010 {Annexur:
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respondent no.
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